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delayed further because the labour. trou-
bles are not over. Will the Minister
kindly elucidate the position audibly?

DR, K. L. RAO: It is true that I sub-
mitted that according to the original plan,
it should have been completed in 1971.
This is one of the very useful projects
which gives plenty of power and had it
been completed Kerala would have gained
4 lot of monev, because it is a surplus
State and it could have sold it to Tamil
Nadu and Mysore and carned a lot of
money. But unfortunately 1 must accept
that there has been a certain amount of
labour trouble. We have got a review of
the project every three months. No other
rroject was paid so much atiention  as
this one.  But in spite of that, it has been
found that every time there is some trou-
ble or other. There is go slow now. This
is very unfortunate, because it is an
extremely pood project. Government of
Kerala is very anxious about it and it is
doing its best. I would appeal cven now
to the varioys. members concerned to sec
that a little more activity is put in. If
that is done, we can do it even before
1974 itself,

SHRT H. M. PATEL: Will the Minister
be good cnough 1o indicate what has been
the extra cost as a result of this delay ta
the Government of India or Government
of Kerala?

DR. K. L. RAO: I would not sav extra
cost due to the delay.  But the extry cost
over the revised estimate due to various
circumstances like the devaluation, the
conflict with Pakistan, the general price
rise, etc., is about Rs. 12 crores.

st AW FA7 gt TE wIEm Y
Fgr 5 afawl &1 a9z & 19 w7 ®
T TEY | A A AmRAr g R e
37 aferw # e g9 € F g A
wE & T &, ST e ¥ F7v, A8 g
1975 TF g g 7% ?

DR. K. L. RAO: As I said, the Govern-
ment of Kerala is very anxious and they
are doing their best in this direction.

Now of course the monsoon season is
there and no work can be done now.
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The work will be resumed in October. I
feel, as I said, the project could be com-
pleted even by 1974 if there is a little
more activity,

SHRI C. M, STEPHEN: The Minister
says that the delay in the completion of
the project is entirely due to labour
trouble. May T know whether there have
not been cases of disputes between the
contractors and the Government and this
has also contributed to the delay in the
completion of the project? May I know
whether the stubbornness of the Govern-
ment in not granting to the labour some
rise in the wages as & result of the rise
in cost of living is also responsible for
the delay and this could have been avoid-
ed? In one word, T want to know whe-
ther the disputes between the contractors
and the Government have been a greater
contributory factor to the delay in the
completion of the project and that the
contribution to the delay by the labour
is only fractional?

DR. K. I.. RAO: I submitted thcre may
be many other factors. But, according to
my judgement the major factor was the
labour trouble.

Deposits Collected by Maruti Limited

*125. SHRT MADHU LIMAYE: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

() whether Maruti Limited has
collected deposits worth Rs. 4 crores from
200 agents/depositors;

(b} if this figure is not correct, what is
the ectual figure of the deposits collected;

(c) what is the rate of interest, if any.
on these deposits; and

(d) whether permission from Govern-
ment to collect deposits from would-be
agents was given by Government to
Maruti Limited?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY  AFFAIRS (SHRI DEBA-
BRATA BARUA): (a) to (c). The latest
balance sheet of Maruti Limited filed with
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the Register of Companies, Delhi and

Haryana, Is as at 31st March, 1972,

SHRI JYOTIRMOY BOSU: This is
July 1973,

SHRI BEDABRATA BARUA: I will
explain that.

This balance sheet indicates that, besides
secured loans from banks, there were non-
interest-bearing unsecured loans from
other than banks totalling to Rs. 4,00,000.
A further analysis of such unsecured
loans is not available in the balance sheet.

(d) The Companies Act, 1956 does not
require the company to obtain permission
of the Government for accepting deposits
from their “would-be agents”,

Y 7y fewd : wwaw wEEw, AU
ST T § W 99 FT IWT AT g 7
Saw & fw § 7 & sz ™
¢ =

“A question may be asked for the

purpose of obtaining information on
a matter of public importance.”

W1 499 WIZ GTTRI, Werdl AT fpwy
HT #1 AR 9F FES F o0
T 2 1 faq awdr @ 99 % ww
97 WAl WERY 7 W F1 9T ¥ famy
¢ d9g We T F & 91 OF A1
wiT o=, wf, o W FATE, AT A
Mg I @AI T F oF 7§
T AT q AT o @ §
a# Ao & a  Fewfrr ager P
T g T e F fag @ oo o
g Fafrat femfae 74 & 99 aw
2 7@ & art § | awrd 7@ fam
T & | ag At 7L =15 0IE WS |

7 § §df WgET § FEAT AmgAr
g f& & 37 F1. . (cwmwA)  qw
§ 3TIEQT AT §AS AGH ST AAXATF 7
(sawwia) WAl AERW wEQ oA
T a1 @ WTE ATE 9 | W
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A fraat & 39T A & 1 (wewa)
REqW HEIRd, WY AT ATES WTE WrET
g7 frdig §ifedr
MR. SPEAKER: It is not a point of
order. Ask a question. No point of
order can ‘arise in the Question Hour.

st wy fomd : 7 g AT IS
g adi wmar €
st wew fagrdy awoaqy : ag S
geergamsit X @ &1 a¢ a7 FF Wa
& # ATefa O geAdaATSr 4 | (AAATR)
SHRI JYOTIRMOY BASU: Sir, on 2
point of order.

of order
Please =it

MR. SPEAKER: No point
during the Question Hour.
down,

it wy foma : seaer AT, 9
QB & Tg¥ T smaEqr &0 9
g Am AW wewm ¥ 4 uwi
Fgm a1 7g fex gewm w zAfw
# geArsaTel ¥g @I § | 9g gersA
awg g afEd |
MR. SPEAKER: 1 have alrcady warn-
ed him about it

R LG S L8
wiifa warfam 21

MR. SPEAKER: I would reguest hon.
Members not to interrupt him while he
is asking a question.. .., (lnterruptions)

FeARAT

SHRI PILOO MODY: Sir, you have
first to instruct the Deputy Whip who
went around members requesting them
to do this.... (intzrruptions)

o 7 forwd: 797 avg & 5 Arefa

&1 am fra=d €Y sar gaweeE g A
& " gearsarsit w® g s 2

SHRI SHYAMNANDAN  MISHRA:

Those hon. Members who are champion-

ing the cause of Maruti Limited are not
serving the Prime Minister,
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ot ww fowd < FaT T AW T I
YT &, ST TR T | aered Tuar
g s aEr T § g @ qw
FeaEA w7 § I & g 4y A€
qrfeard) gnft. . . (fEewn) T a I
wmElawsEfE Femdanx &
FRE 7 7] a1 & 7€ A

MR. SPEAKER: Don't interrupt the
House please. Let him ask a question.
(Interruptions) What are you doing? If
you go on like this, I cannot help it
Shri Limaye.

&t ng fomy - 7 @ AT §E
qAWE

weaat Ky | LA 0w
AFTEATE | OF S TG G § IEH
A9 GATHEATg FHfAde FL W@ § |

Mr. Limaye. there is no point of order
involved. The Mipister made it very
clear that his reply was upto April, 1972.
If that was not in his reply, he could ask
a second question. (Interruptions) No
point of order during the Question Hour.

PROF. MADHU DANDAVATE: You
declare the word “Maruti” unparliamen-
tary and all the problems will be solved.
(Interruptions)

SHRI1 JYOTIRMOY BOsU: rose—

MR. SPEAKER: If only you were (o
sit down, everything will be solved.

HR1 JYOTIRMOY BOSU: They arc
collecting Rs. 3 lakhs. .. (Interruptions)

MR. SPEAKER: Will you please sit
down or not?

SHRI JYOTIRMOY BOSU: 1
your observation.

want

MR. SPEAKER: Every time, you are
asking for my observations. Do not make
it so Common and Cheap.

Let him put his question. Shri Limaye.

SRAVANA 8, 1895 (SAKA)

Oral Answers 14

oft wy famd : 30 qger oA §
f favm dwg w1 & @7 AT AgEw
q @ IE B AEG AT FA BT
ware fFar § f s femfaeg & alk
9T 9T H® &9aT Avefa fofady sy
F oqAT WTAT A T AT A & FAC
T F3— (Szewyw) #refa & av wwan
st F wewfemmaed war g ?
MR. SPEAKER: I will not be able to
protect you if you go on instigating them.

You ask a straight question. Don't ask
questions in a provocative form.

ity fowd: S A ATy 7 a<fad |
§ gz @ W g @
g 99 T I AT § ) | AT @
waifearlizd & ¢

SHRI JYOTIRMOY BOSU: You want
to kill Parliament. This is thg highcst
forum. The Prime Minister is doing it.
You say, it is wrong. You should be
ashamed of yourselves.... (Interruptions)

it wq fema ;oo qweT &6 gar
W@E | T gorzaA FT @ & | W19 R

AT |

Qe WEWAT © WY F F1E qaad

it g¥H o FOAW : geAT 4
FT AT A9 g =TdT ) ag € Zhm |
MR. SPEAKER: The hon. Member

should put a straight question. ... ([nfer=
ruptions)

sURl G, VISWANATHAN:
not say anything unparliamentary.

He did

SHRI P. K. DEO: We do not know
who is the ‘Maraji’ of Maruti,

MR. SPEAKER: If you instigate the
other side and if they raise their voice, I
cannot help it. Please put a straight
question, .

— B e
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SHRI H. M. PATEL: It is not only
Mr. Madhu Limaye who can be charged
with provoking anybody, but is it not
legitimate for us to expect the Minister
to give us full information? The Ques-
tion-Hour is for eliciting information.
Why should the Minister resist it?

wiay famd T mm ag &
T FIFTH QAT FT JECAR FTH AL
#iz w9g & fenrfaem wift famest &,
Tt OoEH § AA T WA FAS
fort wafrz a7 agET AT § S <A’
(§TTesiw) T AH TWT F ALEN
# Aol T 7
SHRI1 BEDABRATA BARUA: I hope
the hon. Member will appreciate the
position that in regard to non-government
companies we have to proceed under the
Company Law....

st vy fomd: fwd 95 & Lganw

Ik

SHRI BEDABRATA BARUA: So far
as the Company Law is concerned, there
are certain regulations under which the
balance sheet has to be filed. And for
the filing of the balance-sheet for the year
ending 31st March 1973, it has got six
months time and then one month for filing
the balance-sheet with the Registrar of
Companies. So, the time for filing the
balance-sheet has not yet come and the
company can legitimately say that we
have still time and, we have no provision
under the law by which we can ask the
company to file the balance-sheet now
because it is not required under the law.

Secondly, this balance sheet, when filed,
our Department goes into whatever i
found in it and then we examine the
matters. But only on the perusal of the
documents as required to be filed under
the Companies Act, the Department can
ask for further information.

So far we have no information about
the agency except what is stated in the
balance-sheet where the company has
stated that selling arrangements for the
distribution of the cars are being made
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and that negotiations with some dealers
have already been finallsed and efforts
are being made to appoint_further dealers
of geod repute and sound financial stand-
ing to market the products. This is
absolutely legal for a company, to have
selling agencies. We cannot proceed on
the basis that the creation of selling
agency or even the taking up of deposits
is an unsound business practice. All that
we have to say at this stage is that Gov-
ernment has no information about these
selling agents as alleged, and once wc
have the information, as required under
the Companies Act, necessary action will
be taken and whatever information comes
to the Ministry will be processed.

it wq fomd - 7Y oF 9T § o7
¥ qeET § F4 faan f fow fra 72
TAEES A ety e T "T‘T"
o &, 37 #Y gAY AT
Tivg fa fryr & ) (emawid) ﬁ“ﬁj?
T Lgaes oy 1 &, o & e
dfed sege &, 9w o oeNlg AT
aF fenfoe oy s awd & 1 297 &
Featfrgn—adieza & fim gm Femifarz
o e femifseg & art & o=y
T 7% foad 4% #1 qamr F  FAa
FIET FHA & dgF qg WHAT A5
wTaT & 1 5 vy ¥ fod Jw & ford-
W @t T arfEm o s §a vz
o § T & "l wawm e A
ATET, a1 T mEas PzoiEgE AT
faadt oodts & s ¥ faAr
UF uFEr f) WGd, qefy fafere
¥ gg wmmera gifga w¥%
IgH g fad fenifsza w23 fag
X a3 fa gz & Fmaare e
I 9 W 3T FI1T w947 sIT Ar
29 gred fear g ar 9 7 @41 @@ az
AAFTLL BT F4F 737 FT gT05
I |
SHRI BEDABRATA BARUA: So far
as the Reserve Bank regulations are con-

cerned we have gone into this point. ..
(Interruption)




17 Oral Answers

MR. SPEAKER: Order please. Please
listen to the Minister.

SHRI BEDABRATA BARUA: Reserve
Bank regulations do not apply to the busi-
ness transactions. (Interruption) 1 will
repeat what I said; The Reserve Bank
regulations do not apply to the normal
‘business transactions. ..

ot w fowd : fzaifaen 5 (an @t

g7 (e

SHRI BEDABRATA BARUA: It does
not apply to the normal business transac-
tions.  There is no provision under the
law. (Interruption)

MR. SPEAKER: Let him reply.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): It is no douby that
there are Rescrve Bank regulaticns con-
trolling or regulating the deposits. Those
regulations  themselves define  what is
the deposit contemplated for the pur-
pose of those very regulitions. Now
in that definition itself deposits which
are received for the purposes of
the business of the company from pur-
chasing/selling and other agencies for the
purposes of the business of the company
are specifically excluded. 1 have under-
stood the honourable Member's question.
Let me complete the answer. Therefore.
even, ussuming that under the Reserve
Bank regulations, the deposits from selling
agents have been accepted, about which,
as my colleague has said, we have no
authentic or official information, yet, in
the absence of the balance shect for the
year ending 31st March, 1973, (Inzer-
ruptions).

AN HON. MEMBER: It is for the year
ending 31st March, 1972,

SHRI H. R. GOKHALE: It is not 1972
but it is 1973.

Thercfore, even assuming that (hese
deposits have been accepted, they will not
be covered by the Reserve Bank regula-
tions, That is one part of the question.
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The second question is, 1 believe, with
regard to the Companies Act. The ques-
tiom was this.

o\ we fawd 37 qur g fF Feor
udas femédz #t faadl ca=wr &,
FAT IHF I FT 2°qMT T FL@ 2T
39 Ft 7i%q qrefa fAfade ¥ sAerdy
grfqa w0 7

SHRI H. R. GOKHALE: The Company
lLaw Administration is governed by the
Companies Act. Therefore, inevitably,
we have to go by the Companies Act, The
position is this. As my colleague has
replied, there is nothing unusual. The
latest balance sheet that we have got here
is for the year ending 31st March, 1972,
The reason is that it is for the subse-
quent period that an annual general
meeting has to be called and the balance
sheet and profit and loss account have Lo
be prepared and filed with the Registrar of
Companies (Company Law Administra-
tion) within the specified time.

As the law which is in existence today-—
it is not maJde for this company but it
has been there since 1956—there is an
obligation on the company to file this

within a period of one month after
the general body meeting and this
period has not expired. Thercfore, at

that time, the balunce sheet and profit and
loss account will come, And there is an
obligation on the company to file the
profit and loss and balance sheet {fully
disclosing the extent and the nature of
the secured and unsccured loans.

As the balance sheet shows to the extent
of Rs. 4 lakhs for the period ending 31st
March, 1972, the company will have to
show the deposits, if taken, of any
character, during the financial year eadiog
3st March., 1973,

SHR1 JYOTIRMOY BOSU: Even black
money? )

SHR1 H. R. GOKHALE: If you want
an answer 1 may give you whether you
are satisfied with it or not. The other
question iz with regard 1o the information.
The hon. Mcmber said why, without going
through the provisions, we can't seek this
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information. This provision is
governed by the Companies Act. There
are two provisions. One provision is that
on the basis of the documents which aic
required to be filed under the Companies
Act and if they are so filed and if any,
further information is required, it can be

also

sought. But, that does not apply bere
b the di are yet to be
filed. 1f, for example, there is a prima

facie material and on the basis of which,
a reasonable conclusion can be reached
that any transaction, save in respect of
accepting the deposits from the agents o
others, bas been a fraud on creditors or
a fraud on other persons having dealings
with the companies, then information
under that special provision can be
sought.

MNow, as my colleague said, first of all.
even assuming that the deposits are
accepted, that by itself is not contrary to
law and there is no reason to believe that
even if these deposits were accepted, if
there is any fraud on creditors or deposi-
tors, then, under the special provisions.
action is there.

SHRI JYOTIRMOQOY BOSU: The hon.
Minister just now said that if there were
adverse comments, within the notice of
the Government with regard to a particu-
lar company, the Government can seek
information from the company under the
Act. 1 want to know from the hon.
Minister whether it is a fact or not that
Maruti  Limited has been collecting
money from the would-be agents and it
has been widely published in the press
about the adverse comments with regard
to Maruti  Limited in collecting the
money, that is both black and white. If
50, what action did the Government take
lo find out information from that com-
pany? If not, the reason thereof?

SHRI H. R. GOKHALE: Sir, ] have
already answered this question. It s
true that in a newspaper, something has
been published relating to this company
and a lot of controversy has been raised
about that. If it is based on any motiva-
tion, we cannot proceed with that. You
cannot act only on the newspaper report.
1 think the person who has given the Joan
should make a complaint that there has
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been fraud committed on him. A persop
who has given a loan cam complain that
there has been a fraud on him; there can
be other material on the basis of which
a reasonable conclusion can be reached
that a fraud has been committed. Even
assuming that deposits are accepted, the
mere fact that deposits are accepted is not
enough for an investigation.

SHRI JYOTIRMOY BOSU:
he is the Prime Minister’s son.

Becauss

SHRI SHYAMNANDAN MISHRA: A
very simple question arises, namely whe-
ther at the letter of intent stage, when
the car has not been tested or certified,
one can go in for the recruitment of the
selling agents. Does it not on the face of
it appear to be somewhat extremely
unusual. to use the mildest term possible?
Government have not yet decided the
model of the car, nor have they approved
of it.

MR. SPEAKER: The main question is
about deposits. So, how does the hon.
Member's question arise out of this?

SHRI SHYAMNANDAN MISHRA: 1
am asking whether at the letter of intent
stage, when the car has not been tested
or approved, one can go in for the recruit-
ment of would-be selling agents, and
whether it is not extremely unusual....

MR. SPEAKER: How does it arise out
SHRI SHYAMNANDAN MISHRA: It
is an important question and it does arise

out of the main question,

MR. SPEAKER: It may be important,

but it has to be relevant to the main
question,

SHRI SHYAMNANDAN MISHKA:
It arise; legitimately out of this. How
can you prevent this question?

Arising out of the answer given by
the hon. Minister. may I ask whether

Government are empowered or not, whe-
ther they are equipped with powers or
not to go into the question of securing
the money of the public? When the
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public has deposited money with certain
companies and so on, then is it not the
duty of the Government, and are Gov-
ernment not equipped with powers, to
see that the people's money is safe, that
is, the money deposited is safe and it is
being put to right use? ...

MR. SPEAKER: Let him not make
speeches, but let him ask his question
now.

SHRI SHYAMNANDAN MISHRA: )
want to know whether Government are
egiupped with powers or not to see that
the money deposited with the company is
secure and it is being put to right use.

Thirdly, they secured loans from the
banks. Would Government give us the
details of the loans secured from the
banks and the guarantees offered 10 the
banks against those loans?

SHRI BEDABRATA BARUA: This is
a matter regarding the creation of sales
agencies and distribution agencies, These
are matters between the would-be distri-
butors and the company. In all non-gov-
ernment companies, when these ageccies
are started, there is no provision under
the law by which we can interfere imme-
diately. . ...

SHRI SHYAMNANDAN MISHRA:
Does it mean that one can get money
from the public and make fraudulent use
of it?

SHRI DEBABRATA BARUA: The
point is that it is g guestion of confidence
between the agents and the company, and
if the agencies dea! with the company in
a particular manner, we have no reason

to interfere as the hon. Member had
suggested. ...
SHRI SHYAMNANDAN MISHRA:

Even before the car is approved.

MR. SPEAKER: Why should the hon.
Member not listen to the answer of the
hon. Minister?

SHRI BEDABRATA BARUA: There
is no provision under the company law
against the creation of sales agencies or
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when distributors agree to make deposits
with the company. Unless they make
any allegation, we do mot go into the
matter. . ..

SHRI SHYAMNANDAN MISHRA:
My question remains unanswered. 1 had-
asked whether Government were em-

powered under the Act or not to sce that
people’s money was safe. Then, [ had
asked for information regarding the loans
secured from the bunks and the guaran-
tees offered against those loans,

SHRI BEDABRATA BARUA: Undler
section 125 of the Act, any charges creat-
ed by a company have to be filed with

the Registrar of Companies. [ do not
have all the facts with me at presant.
But the company has created certain

charges in favour of the Punjab Naticnal
Bank and another bank,

SHRI SHYAMNANDAN MISHRA:
What is the amount of loan secured from
the banks?

SHRI H. R. GOKHALE: I take it that
the question is with regard to vecured
loans from the banks. As regards un-
secured loans, I have already answared—
Rs. 4 lakhs. With regard to secured !nany
from the banks, they are to the tun= of
Rs, 11.74 lakhs.

The second gquestion is, which arc the
banks and what is the security? Now, so
far as the banks are concerned, charges
are created in favour of (1) the Centrai
Bank of India, and (2) the Punjab National
Bank. So far as the Central Bank of
India is concerned, the amount taken is
Rs. 10 lakhs. The charge was created on
10th  January, 1972 and the exisling
muchinery has been the subject matter of
the charge. A sum of Rs. 1 lakh more
has been taken from the Central Bank of
India. That was on 25th January, 1972,
for 3 motor buses.

As for the amount taken from the
Punjab National Bank, I do not know, but
their tool room, plant, machinery etc. has
been the subject matter of the charge.
(Interruptions).
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SHRI K. P. UNNIKRISHNAN: s it
not the normal business practice jn this
country that even before a product is
marketed, in the private sector selling

agency  arrangements are made in
advance?
SHRI H. R. GOKHALE: Nor-

mally, it is for the company which is
doing business to decide its business policy.
Whether or not the depositors should
advance money even before the car has
been approved is a matter for the depo-
sitors. There is no reason to which that
there is any danger to the security. There
prima facie evidence to think that there
is any such danger.

SHRI S. A. KADER: In view of the
fact that the Opposition are trying to
raise every kind of question about Maru-
ti, does it mot appear that they are the

advertising agents of  Maruti (Private)
I.imited?

MR. SPEAKER: Shri Shankar Dayul
Singh.

off T @ Tad wrewav, I o
F HIAq & AT94 AET WZIET F AT
agm frar arefa & Avew 7 ST
U Q% A § I F I ASAfAE
gl * (zamen)
SHRI P. K. DEO: This is a scrious

charge.
(Intcrruptions)

SHRI PILOO MODY: He should be
expelled from the House for what be
has said.

(Interruptions)

MR. SPEAKER: Please do not say il.
Withdraw your words.
(Interruptions)

Aeawd WEIAT : WY F U1EE A1

#ifag

This will not form part of the proceed-
ings. It will not form part of the pro-
ceedings. Withdraw it.

SHRI P. K. DEO: He should apologise
to the House.

as ordered by the Chair.

**Expunged
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MR. SPEAKER: Order, order. I am
sorry. The Question Hour is over now.

SHRI P. K. DEO: He was making 2
serious charge ‘against the  Opposition.
He will have to apologise.

MR. SPEAKER: I have asked him to
withdraw it. T think he has withdrawn
it. ... (Interruption).

AN HON. MEMBER: He did not.

MR. SPEAKER: Are you withdrawing
it? Please withdraw it.

ag feEar 1 rATIA ATAT 2, IH
F1ogmn & AfEm g

ot Si%T g fazy . H¥  fEd)

7 fw oo oawg Fr Ardr A w0 @Y
(=ra9ia ) FI7-

T AR Al AT FIH FT T

e ' T 1]

weaw AF.x@ . AfEA K o &
Tz g 2 fro3m feerowmr oamA
a  Arfa o

AT AT gAM fAg 0 8 AT d
gaery = f e A Ay 9 F F
g 3a &g fazgr 3%

qTH  HEIET arqr el
o gy & Ay S owm ¥ wEr 2

AR omw arfga & #ifswm o g
g arfus @@ g 8 7
ZUN o C I A £ 4

frdl Ag7y Fav § AT FEAR ...

SHRI BHAGWAT JHA AZAD: So
many supplementaries are put, for ins-
tance, by Shri Piloo Mody. They put
supplementaries, charging the Prime
Minister. What is wrong about this
question is that it is politically motivated.
He is within his rights to put a supple-
mentary, but not with such motivation.
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MR. SPEAKER: That is not parliament-
ary. That is deleted now. Shri Sat Pal
Kapur.

SHRI BHAGWAT JHA AZAD: Mr.
Speaker, Sir, our position is this.  Just
like any other company, Maruti also can
be subjected to supplementaries. But the
Opposition has asked not simple, pure
questions, but naughty and personal ques-
tions, and so, we have also a right to put
the relevant supplementaries to put the
thing in proper perspective. Why should

we nol? He has only said that a lobby
15 being created against this company.
We repeat this charge again  because

other car manufacturing companies are
trying to sabotage the cfforts of this new
project.

{Interruptions)

WRITTEN ANSWERS TO QUESTIONS

Short-term and Long-term measures taken
to fight the Flood Ravages in the
Country

*121. SHRI SAROJ MUKHERIJEE:
Will the Minister of IRRIGATION AND
POWER be pleased to state the short-
term and long-term measures taken to
fizht th: flood ravages in the different
paris of the country?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): A
Mational flood control programme  was
launched in 1954 with the object of pro-
viding protection to the areas affected by
floods. The area prone to floods in the
country has been assessed as about 20
million ha.

Since the launching of the programme
in 1954, the work done so far as follows:

l. Length of embank-

ments 7375 km.
2. Length of drainage

channels .. 11134 km.
3. Town protection

scheme ..o 197
4. Villages raised 4585
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In addition, existing embankments in
many regions have been raised and streng.
thened. Flood reservoirs such as the
Hirakud dam in Mahanadi in Orissa, the
Panchet and Maithon dam in the Damo-
dar basin and the Ukai dam on the Tapti
in Gujarat have been constructed. Also
the turbulant and wondering Kosi river
of Bihar has been tamed by the construc-
tion of barrage and embankments. Steps
have been taken to protect areas threaten-
ed by severe erosion such as at Dibrugarh
in Assam, at Mansi in Bihar etc.

The total area that has been protected
so far is about a third of the flood prone
area.

Further works include the proper main-
tenance of the works already completed
and  implementation of new schemes.
The new schemes include emergent works
or those that can be completed in a short
period termed as short term measures and
others termed as long term.

After the heavy floods of 1971, a num-
ber of works have been undertaken as
emergent works and thesc arc under vari-
ous stages of implementation. These in-
clude the embankments on the right bank
of Ganga from Buxur to Koelwar, rais-
ing and strengthening of existing embank-
ments along Ganga. construction of em-
bankments and protection works on the
Gandak and the Mahananda embankment
in Bihar, Rengali dam in Orissa, flood
protection and anti erosion schemes near
Chitauni and on the right bank of the
Gandak below  Chitauni, anti erosion
measures on the Ganga and the Ghagra
particularly in Ballia district, Lucknow
town protection scheme and Azamgarh
town protection scheme in Uttar Pradesh,
Mahananda embankment scheme, Lower
Damodar flood control and drainage
scheme, Dubda drainage scheme, Mogra-
hat drainapes  scheme and the Karala
diversion scheme in West Bengal.

Storage reservoirs which will moderate
the peak discharges of a river generally
take a long time. The construction of a
storage reservoir on the Pagladiya in
Assam has been taken up. Storage reser-
voirs which have been contemplated and
for which invedtigations have been carried
out are the Barak dam in Assam, Bhim-





